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Inspactor Avtar Singh Pann ar No .C/l 310,
Oalhi police,
presently posted In Security, ....fipplic ,
through

Plrso Avnish Ahlauat, Aduocate

Versus

1. Gov/t. of NCT of Delhi
through

03!nmission9r of Police,
Delhi Police,

Police Headquarters,
nsD Building,
I .P 0 Estate,
Neu Delhi 0GO2.

2o Daputy Osmmissioner of Police ( Hg-I),
Delhi Police, Police Headquarters,
nsO Building,
I.PoEstate, o„o
Neu Delhi -002 ....Respondents.

(By Ad\iOcateJ Shri B.Sc Gupta).
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mN 'BLE n R. 5. R. ^ t:E CHaI Rfl AN (a) «? _

Applicant impugns Rule 22 Delhi Police

( Appointment & Recruitm^t) Rules,-1980 and seeks
oonficnation u.e.f. 1,8,77 uith consequent seniority

abo v/9 his jmior and other attendant benefits,'

2^ Respondents hav/e raisedthe preliminary

objection in their reply that the Oa is hopelessly

time barred and hit by rimrtation and lack of

j uri sdi ction cm de r th0 ral evan t provisions of the
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ft» To Act«

3. ^pllcant in rejoindor has contsnded that his i
olusa of action arise after one of hie batctaates was j
gioen the benefit of an earlier order of the Tribunal j
dated 15;'1?93 . In Bhoop Singh \te. UDI 3. T, 1992 (s) j
3C 322 the fcn-ble Sup r^ e D>urt hae held that lud^«<t=
end orders of the court in other cases do not gi ue
a cause of action which has to be reckoned from
the actual date*

4. RespondBits' preliminaiy objection is
therefore sustained and the On is dianissed. No
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